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mic. Communications are not as good as they 
should be. As I said, no problem js insoluble 
but we must assure that no one should incite 
people or to inflame the situation or even, I 
would say, to lay blame because at this 
moment if we blame anybody that may 
complicate the situation. Without naming any 
parties, I should like to say that some very 
serious allegations have been made against 
some parties. We do not want any of these 
things to be talked about because our major 
interest is how to defuse the situation, how to 
calm down the people, how to meet their 
genuine fears and how to see that there no 
injustice is done. 

Different sections of the people are calling 
different people foreigners. So, who should be 
called a foreigner, is a matter which we have 
to decide Obviously, people who have lived 
for years, have voted, have struggled with us, 
have shared our joys and sorrows cannot 
suddenly be termed foreigners. If there are 
any real foreigners, certainly we should decide 
what should be done, if they want to stay in 
India, they should be rehabilitated; if Assam 
does not want them, we have to consider other 
places. So there are many aspects of the 
problem. I can assure the House of our deep 
concern and that we are in constant touch and 
we are trying to have a meeting as soon as 
possible so that we can have the ideas of 
different sections on the various matters.     
Thank you,  Sir. 

SHRI DINESH GOSWAMI: I am very 
happy that Hon'ble Prime Minister has 
intervened. Is Hon'ble Prime Minister 
contemplating any visit to Assam because I 
feel that a visit by her will definitely help in 
easing the problem to a great extent? 

SHRIMATI INDIRA GANDHI: The hon. 
Member knows that I was the first person to 
rush to Assam whenever there was any 
trouble previously, whether linguistic riots or 
any other incident I certainly want to  go  and  
meet    the    people 

there. I think the Hon'ble members will 
appreciate that during these days of 
Parliament it is not possible far me to leave 
Delhi. 

MR. DEPUTY CHAIRMAN: The subject 
we are discussing is a very important one. But 
I would like to be guided by the House on 
how we should proceed. There are a large 
number of hon Members who want to speek 
and I think rightly so. I find we have the 
Constitution (Amendment) Bill to be seen 
through today. We can do it in two ways. One 
is, we take up the Constituent (Amendment) 
right now, dispose it off and then resume the 
discussion on the Calling Attention. 

SOME HON. MEMBERS:   Yes.yes. yes. 

MR DEPUTY CHAIRMAN: I think we 
will do that. We will sit as long as the House 
desires. 

SHRI BHUPESH GUPTA: When will  the  
special mention come? 

MR, DEPUTY CHAIRMAN: After the 
Calling Attention. 

THE CONSTITUTION        (FORTY 
FIFTH    AMENDMENT)    BILL,   I0 

MR.   DEPUTY   CHAIRMAN:      The 
hon. Home Minister to move the Bill- 

 
The question was proposed. 

MR. DEPUTY CHAIRMAN:    There is an 
amendment.   Shri B. P. Maurya, 
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SHRI BUDDHA PRIYA MAURYA 
(Andhra  Pradesh):   Sir,   I  move   . . • 

MR. DEPUTY CHAIRMAN: Please 
Introduce only at this stage. The speech will 
come later. 

I am told that the hon Member, Shri Maurya 
has not given the names of the Members of 
the Select Committee. I do not think it is a 
difficult exercise for him to do so. But you 
can take part in the debate in any ease. 

SHRI BUDDHA PRIYA MAURYA: Can I 
submit, Sir? 

MR. DEPUTY CHAIRMAN;    Yes. 

SHRI BUDDHA PRIYA MAURYA: I will 
give the names later. 

MR. DEPUTY CHAIRMAN: The motion 
will be incomplete without the names. It is a 
technical point. But it is there. 

SHRI BHUPESH     GUPTA (West 
Bengal):     That  is nothing because 
Mr.   Maurya   can  say  that  it js     his 
motion  and that  he  is     the Select 
Committee. 

MR. DEPUTY CHAIRMAN; Well, now 
we have the hon. Home Ministers motion 
before us. It is now-open for discussion. Shri 
Surendra Mohan. 
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SHRI S W. DHABE (Maharashtra): Mr. 
Deputy Chairman, Sir, I have an amendment 
on this ooint and the amendment has been 
given. by me, that the Buddhist converts from 
the Scheduled Castes should be included in 
the definition by amending the concerned 
article. 
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SHRIMATI MARAGATHAM 
CHANDRASEKHAR (Nominated): Mr. 
Deputy Chairman^ Sir, may I first 
congratulate the Home Minister for having 
given priority to this Constitution Amendment 
Bill which is long overdue? The other Govern-
ments which preceded us earlier could have 
brought this Bill much earlier. And I am quite 
sure that the concerned Department or the 
Secretariat might have reminded them  or 
might have pointed out   the 

urgency of the Bill. But for the timely action 
taken by the Election Commission to call the 
elections early in January, we would not have 
had this reservation and filled up the Lok 
Sabha with 78 Members of the Scheduled 
Castes, 39 Members of the Scheduled Tribes 
and two Anglo-Indian Members. And that is 
the reason why this Bill was amended in 1959 
to give representation to these people both in 
the Central Legislature and also in the State 
Legislatures, Again, ten years later it was 
amended with the hope that the reasons for 
which these Bills were brought would 
disappear. But t^e hopes were belied. The 
people for whom this Bill was made could net 
be fully integrated into the mainstream and 
they would have remained unrepresented but 
for this Bill. So, the need and priority for 
having brought this Bill now can be realised. 

Sir,  On  this  occasion,  I  also     con-
gratulate   the     people     for      having brought   
back   to     power     Shrimati Indira  Gandhi  in  
whom they     have full faith  and  confidence 
for     doing justice to  the  needy and  the  
downtrodden and the other minorities who have 
been suffering at the hands   0f the people    who     
are     stronger    in many    fields    and    to      
set      right the wrongs that have been 
committed earlier.     Sir,     in  this     caste-
ridden society but  for    this    reservation    I 
don't  think   that   even   ten   per  cent of     
Members      belonging  to      these 
communities   would   have   been  represented   
in  the      Legislatures.      For example.   Sir,   
in  the  last     elections, one or two odd seats 
were given to the Scheduled Caste members in 
the general   seats.    But,      unfortunately, they   
could    not   be   successful   not only     
because     of the     cast     feeling       but      
also      because      of   the atrocities   
committed   on   the   Hari-jans   and   
Brahamins,   Muslims   and other   minorities 
and   they were   not allowed  to go to the polls.    
But for that, i think, in the general constitue-
ncies where one or two odd members 
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were put up, would have been returned. That 
is well-known to many Members. Some may 
admit it and others may not admit it. 

Sir, we have now come before the House 
for political reservation. Along with that I 
would request the Government that steps 
should also be taken for social and economic 
reservations. Even if steps are taken and rules 
and procedures are formulated, no benefit can 
be derived by these sections of the people until 
strict vigilance is kept in the execution of 
these orders. As long as their social and 
economic position is not brought on a par with 
other people, these political reservations will 
have to be repeated every ten years in order to 
give them special representation in 
legislatures. From one of the amendments 
proposed I find that they want reservation for 
100 years and not 40 years or 30 years or 10 
years. Even hundred years or thousand years 
will not make any difference unless there is a 
change of heart in the people belonging to 
other communities and the people are allowed 
to exercise their franchise freely and not 
prevented from going to the polls. This is not a 
secret. It is known to everybody. I hope that 
the Government and the Election Commission 
will apply their minds to this problem and see 
that this does not recur [over and over again. 
With these few words, Sir, I thank you for 
giving me a chance to speak and I support the 
bill. 
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"Speaking in the Lok Sabha on the same 
date Shri Govinda Me-non,  Minister  of  
Law— 

 

"Social Welfare and Railways also did 
not agree that it should be left to the leaders 
of the • political parties to isee that the 
Scheduled Castes and Scheduled Tribes 
were adequately represented in the Par-
liament and the State Assemblies in the 
absence of reservation. He said that 
whatever be the political party— 

 

"....caste comes first, the political party 
comes second. That is a curse in India. That 
is the biggest obstacle to democracy, he re-
marked." 

 

''It is not only a question of conferring 
economic benefit or working for 
educational advancement or the like. There 
is something more involved in it and to me 
the main question is as to how to resuscitate 
and vitalise the suppressed soul of the 
Scheduled Castes. So this Bill embodies an 
appeal to the conscience of the House." 
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"While summing up the debate Dr. 
Ambedkar indicated that he was hismself in 
favour of prescribing a longer perio in the 
Constitution for these backward classes of 
communities, particularly in res-pelt of the 
Scheduled Castes, as they were not treated 
on the same footing as the other minorities. 
In this connection, he gave the instances of 
special reservations for Mohammedans 
which started in 1892 and continued till the 
Constitution came into force, i.e. for a period 
of 60 years. Similarly, in respect of the 
Christians, this facility became available to 
them in 1920 and they enjoyed it for a period 
of 28 years. In so far as the Scheduled Castes 
were concerned, this benefit was extended to 
them in the Constitution of 1935 which ac-
tually became effective in il937 when that 
Act came into operation. He, however, 
added that anfortu-nately from the period 
1939 to 1946, i.e. practically up to the period 
when independence was achieved, the 
Constitution remained suspended and the 
Scheduled Castes were not in a position to 
get the benefits of the privileges which were 
given to them in the 1935 Act. (He, 
however, advised that for the present the 
exsiting period in the Constitution, namely, 
the period of 10 years, might be accepted, 
but if at the end of 10 years it was felt that 
the position of the Scheduled Castes in the 
society had not improved, than it should not 
be difficult to get the period extended 
further. Similar considerations would apply 
to Scheduled Tribes also." 
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SHRI LAKSHMANA MAHAPATRO: Mr. 
Deputy Chairman, Sir, the Bill, of course is 
too simple and there is only one course open 
to us, and that is to support it. But, Sir, you 
know this provision in the Constitution was 
there and from time to time the period of 
reservation of seats for these people in the 
legislatures has been extended. It has to be 
extended. There is no other go for us. But 
should we not see in retrospect a little and find 
out why it has so come about. We are required 
to extend it from time to time though, the 
founding fathers wanted to end this provision 
within a stipulated time. Now when this 
provision was put in the Constitution, it was 
intended that by a particular time, the social 
and economic condition of this category of 
people who are called the Scheduled Castes 
and Scheduled Tribes would be bettered and if 
by that time they come to a better state then 
there would be no need for having a 
permanent provision in the Constitution. But 
the rulers who came to work the Constitution 
and implement this benefit given to these 
people behaved so well that today it is the 
third or the fourth time that we have been 
asked to extend the provision. It is now from 
30 years to 40 years.    And  again, if   
Parliament 
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[Shri  Lakshmana  Mahapatro] 

is at all there and Parliament has the powers to 
amend laws—1 do not know if such a Parliament 
will be there—at the end of the year 1990, you 
will/ find another amendment coming and you will 
make it 50 years or something like that. Therefore, 
this sort of thing is certainly not a matter of pride 
for the people who have been in office as the 
ruling party. They should hang their heads in 
shame. They were not sincere. They should clearly 
confess here on the floor of the House. They 
should tell the nation that they have not been able 
to do anything and they are not prepared to do 
anything. It is an established fact. Is there any 
proof required for that? And who are responsible 
for that? Whether it is of this brand or that brand, 
the bourgeoisie, the rich class that has been ruling 
this country from the day the Constitution came 
into force has been behaving that way for their 
own interests. This untouchability is an incidence 
of feudalism and it had to continue to remain there 
because the feudal lords were succeeded by the 
industrialist and the bourgeois class. They wanted 
them to continue to remain in that condition ' so 
that they could exploit them. But every time 
beautiful speeches are made by the hon. Minister 
who pilots the Bill and many Members even from 
those classes for whose benefit that law is being 
made, speak very fine words in support of the Bill. 
But what is the ultimate result? Everytime the 
census is taken, it is j seen that the number or the 
percentage of these jpteolple who are essentially 
and primarily agricultural labourers, is increasing. 
Everyday a person who had a few acres of land is 
turning a landless labourer and he is bound to go to 
some feudal chief and get employment there 
because the limited scope of Government 
employment does not permit him to go and knock 
at the doors of Government offices. The Gov-
ernment have made so many    laws 

for their entry into common places of eating and 
worshipping. The civil disabilities Act is there. 
So many things are there. But have they been of 
any avail? Is it not true that people who fight 
for them are sent to jail? Is it not true that the 
Congress rule in our State, where they wanted 
to implement this law, was responsible for our 
going to jail when we fought for these people? 
Shall I give you an instance? It is these officers 
who are there either as police officers or as 
magistrates , who are responsible. They may be 
also of that class. This is exactly what I want to 
underline. The legislators are there; they are' 
also of that clan. Yet they behave so badly. I 
know of a particular hon. Member whose name 
1 should rot take; he was in Parliament and he 
was a Minister of my State. When the question 
of entry into a hotel by Hari-jans was being 
fought by me, he, a Congress leader and other 
people of my State and my district stood against 
me and sent my people and others to jail 
because we were fighting for the entry of 
Harijans into a hotel only to get a cup of tea. 
This is how you have been behaving. You 
talked such fine things today. But you are not 
interested in doing it. You are not prepared to 
do it. You are not only insincere but you are 
also interested in seeing that these, things 
continue in this fashion so that your game of 
exploitation may continue, as Mr. Yashpal 
Kapoor said at my place. It is something 
revealing. I may read to you a news item that 
has come in the Patriot today. Mr. Yashpal 
Kapoor goes to my State of Orissa and at 
Bhubanes-war he meets correspondents. You 
know, my- State of Orissa is a State with a great 
tribal population. In the result we have about 60 
Members from Scheduled Casetea an* 
scheduled Tribes in a House of 147. And ^^w is 
the reservation available to them being used? 
Mr. Yashpal Kapoor has put it this way. I shall 
read it  out. I take strong oto- 
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Kapoor used. I feel it is a contempt of every 
legislator and I think every legislator should 
take a strong objection to such language and 
such contemptuous statements of people like 
Mr. Yashpal Kapoor.   .    . 

SOME HON. MEMBERS: Read out his 
statement. 

SHRI LAKSHMANA MAHAPATRO: I 
am reading out, this is what he said: 
"Referring to the comments of Mr. Patnaik ... 
he said, At the moment we are dealing with 
legislators as priority commodities to change 
Governments". Therefore, Sir, legislators are 
being used as commodities. This is therefore 
the reason why you are extending the period 
of reservation. If you are extending the period 
of reservation for legislators, it is only for 
using them as commodities.   .   . 

SHRI LAKSHMANA MAHAPATRO: Sir, 
what is this interruption? Is she making a 
speech? 

SHRIMATI SAROJ KHAPARDE: Now 
you are quoting Mr. Yashpal Kapoor from a 
paper and from something which he said in a 
State. 

I.would like to ask you where you were at that 
time when Mr. Morarji Desai said.   .   . 

 

SHRI LAKSHMANA MAHAPATRO: Sir, 
you prevent her from talking. I cannot answer a 
Merhber like this. My business is not to ans-
wer a Member. My business jS to address    the    
Chair.     Therefore,    J 

fully sympathise with Mrs. Khaparde 
that she was raising very important 
matters. At that time I was also in 
the House and I never said that it 
was bad. Rather on many an occa 
sion I supported these moves. Prob 
ably she has forgotten all that. She 
is entitled to forget because she 
has changed into the ruling party. 
Therefore, she can do that. But 
she should not feel hurt if a 
member of her party behaves in 
this way and I quote it, and it 
is my business to quote. I have a 
right to do it and I have a right to 
lay bare the acts of such people who 
in the nanie of being members of the 
ruling party can have the check to 
say that legislators should be treated 
as commodities. That is what I want 
ed to tell you and in that context I 
think you should join me. Simply 
because it is your party's man, you 
should not behave in this way and 
defend him  ______ 

SHRIMATI SAROJ KHAPARDE: I am 
not defending anybody.... 

MR. DEPUTY CHAIRMAN: Mr. 
Mahapatro, please wind up now. 

SHRI LAKSHMANA MAHAPATRO:    
Wind up? 

MR. DEPUTY CHAIRMAN: Yes, your 
party has ten minutes and you have consumed 
all that time. Different parties have different 
times. After all, you have to speak in pro-
portion to your party'g strength. Now the ten 
minutes are over.   .   . 

SHRI LAKSHMANA MAHAPATRO: Ten 
minutes including the interruption of Mrs. 
Khaparde? (Interruption). Sir, I was telling you 
these classes, the Scheduled Castes and the 
Scheduled Tribes, are oppressed both ways, 
economically and socially. And it is thia 
economic oppression which you cannot think 
of removing. Even in social oppression there 
are umpteen instances of which we had a taste 
during the Janata rule, so many people burnt 
alive, so many people made landless, go many-
people beheaded in bioad day liglrt. 

{Interruptions) 
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[Shri Lakshmana Mahapatro] 
and even the rules made and the orders issued 
to the effect that District Collectors and 
District Magistrates would be responsible for 
one single instance happening in their districts 
were all of no avail. That we know. All this is 
again proof of the fact that there was n0 
sincerity of purpose. Therefore what I want to 
suggest is it is not that difficult if we are 
interested to bring them on a level, at least 
give them a chance of rubbing shoulders with 
us as members of the same society. It is not 
difficult, but we do not have the heart to do it. 
That is how I feel. The Government of India is 
giving licences to industrialists intending to 
open factories. Is it not possible for you to ask 
them to reserve some posts in their factories 
for Scheduled Castes and Scheduled Tribes 
candidates? Now what happens is that even 
when -hey are provided employment, they are 
not taken as regular workers. They are all made 
contract labourers. The present tactics of these 
industrialists are to have more and more 
contract labourers so as to exploit them to the 
maximum. Therefore, if you are really serious, 
should you not ask them to employ a particular 
percentage of these people in their factories? 
What you should first do is to make them 
economically better because they -will 
automatically become socially also better and 
people will then come forward to have even 
marital relations with these people. That we 
know. If they could be made economically 
better, thev will be free from the social 
oppression. But you should have the will to do 
this and that will you do not have, I am sure. 

Shri Bhola Paswan Shastri was saying how 
in Kerala and West Bengal this feature is not 
very common. There the social oppression is 
not much and they are not treated as un-
touchables. It is not there in these two Statea 
because you have the Marxist     Governments     
there.    The 

Communists create that social awareness 
among these people. If you try to emulate their 
ways, it will be better for you. You will 
definitely see that in the days to come the 
Marxists will make efforts to see that their ex-
ploitation is ended and along with that the 
caste barrier also will be done away with. I 
hope you will not put hurdles in their way. 
They will see to it that this stigma is removed 
for ever. 

This BUI deals with reservation for 
legislators. For this purpose a particular caste 
is to be listed in the Scheduled Castes and 
Scheduled Tribes Order under the Constitution. 
And that Order is amended from time to time. 
It is so badly amended that sometimes one feels 
that we have lost our heads in listing and 
delisting these castes in this Order. In the State 
of Orissa, for instance, fishermen are having 
marital relations with the fishermen of West 
Bengal. But in West Bengal fishermen are 
Scheduled Castes whereas they are not Sche-
duled Castes in my State. Therefore, if you do 
not correctly amend this Order, it is 
meaningless. In my State a Khond is a 
Scheduled Tribe whereas in the neighbouring 
State of Andhra Pradesh he is not and they are 
having marital relations. Therefore, this kind 
of amending the Order is improper and illegal. 
This must be done away with. Because of 
omission of some castes in the Order m some 
States, the deserving people belonging to that 
caste do not get the educational facilities and 
reservation facilities which are otherwise open 
to them under thg limited laws and rules you 
have made. These are thingg which should be 
attended to. Now everybody is talking of 
Shrimati Indira Gandhi. People have so much 
love for her. But please have some love for 
these poor people also. Now they are going to 
get this facility for ten years    more.    Besides    
this,    do 
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something for them. Let us see whether you 
will do it. We will wait and see. 

REFERENCE TO THE REPORTED 
ARREST OF SHRI ROMESH CHAN-
DRA, PRESIDENT, WORLD PEACE 
COUNCIL, AT LONDON AIRPORT 

SHRI BHUPESH GUPTA (West Bengal): I 
consider it my duty to invite the attention of 
the House to a very important event that has 
come to our notice. We have received a 
telephone call from London saying that one 
prominent Indian citizen, Shri Romesh 
Chandra, President, World Peace Council, has 
been arrested at London Airport and detained 
there. He was coming from Vienna to attend 
some British Ppace Council meeting and he 
has been arrested there and detained. He is not 
allowed to meet anybody. Even the Labour 
Party people wanted to contact him. We have 
got a telephone from such source. It is not 
from a Labour Party man. He is not even 
allowed to talk to anybody. Therefore, I ask 
Mr. Pranab Mukherjee to please take up the 
matter immediately. All necessary steps 
should be taken. The matter, I understand, has 
been brought to the notice of the External 
Affairs Minister; but I am not quite sure. He is 
not here in this House or in the other House, I 
found. 1 think that it ig a serious matter. He JS 
not only a prominent man, but he is the Presi-
dent of the World Peace Council. Everybody 
knows him—one of the prominent Indians 
abroad. And look at the manner in which they 
behave; he is not even allowed to talk to any-
body. That is what we have been informed 
from London. I hope the Prime Minister and 
the External Affairs Minister should 
immediately take up this matter through 
proper agencies, and see that ne has his free-
dom and liberty in this matter. I do not know 
under what authority and 

law the airport authorities have acted. This 
scandalous, anyway. They are behaving like 
this and yet sending Lord Carrington here to 
talk to them. This is all I can say. I have to 
bring it to the notice of the House. In fact, it i3 
not a controversial matter. All of us would like 
to be apprised of the situation and seized of 
the matter. I am sure the Government of India 
at the highest level would move. In fact, Mrs. 
Thatcher should be told on the telephone on 
behalf of the Prime Minister that the Indian 
Government protests against such action, and 
Shri Romesh Chandra should be set free. 

Will you like to say something, Mr. 
Mukherjee? 

THE LEADER OF THE HOUSE (SHRI 
PRANAB MUKHERJEE); You have just 
informed the House, and I have also heard 
from you. Let me check  up. 

SHRI P. RAMAMURTI: That is good—
checking up. I have given you the 
information. 

SHRI P. RAMAMURTI (Tamil Nadu): It is 
a serious matter It is a question of taking it 
up. 

SHRI PRANAB MUKHERJEE: The 
matter may be serious. But it has just been 
brought to our notice. Now I am taking it up. 

SHRI P. RAMAMURTI: That is right;  
Take it up, not check up.   .   . 

(Interruptions) 

THE       CONSTITUTION      (FORTY-
FEPTH  AMENDMENT)   BELL,  1980 

contd. 
 SHRIMATI SATHIAVANI MUTHU (Tamil 
Nadu); Few sections of this House will have 
any hesitation in welcoming the Constitution 
(Forty-fifth) Amendment Bill. It is a tragic 
fact of Indian history that millions of 
Scheduled Castes and Scheduled Tribes 
people have been kept under social,  political  
and    economic    sub- 


